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Road overbridge at Cuttack Rai!waJ 
Station 

5350. SHRI CHINTAMANI JENA: 
Will the Mlnister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the 
Works Department Of the State Gov-
ernment o! Orissa in their letter No. 

~ 14801, dated 26 June, 1981 had cor.1-
municatect to the S.E. R'ailway autho-
rity that the cost of the road o·:er-
bridge including two lane traffic will 
be borne by the State Government on 
50:50 basis; if so action taken thereon 
by the centre: 

(b) whether Uils road over-bridge 
has been included in the works prog-
ramme of 1981-82 or 1982-83, i f not, 
the reas0n thereof and action taken 
by the Union Government for its in-
clusion in the works programme and 
intimation to the State Government 
of. Orissa to contribute their share; 
and 

(c) whether it is a tact that the 
State Government has agreed to met 
the cost 01 land acquire:i ~nd/other 
conditions laid down by the Centre; it 
so. the views of the Centre on these 
issues? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRl MALLI-
KARJUN): (a) The Government of 
Orlssa have agreed tC> share the cost 
Of the ptoposed road over bridge ot 
two lane traffic width in replacement 
of existing level crossing at the South 
end ot Cuttack R'ailway Station cm· a 
50:50 basis as per extant rules. 

(b) Tlu~-"lfirk bas been ineluded 
in the Rilways Works Programme 
1982-83. 

(c) They have also added io bear 
of land and to -0ther usual terms and 
conditions, in ac.cordance with extant 
rules. 
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-(Bombay North.J.East) Under Direc-
·Uon 2 prlvllege notice gets pr~eden-, 
. ce. 

MR. SPEAKER: I will see~ that is 
under my consideration. 
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THE MINISTER OF PETROLEUM, 
• CHEMICALS AND F'ERTILIZERS 
:<SHR1 P. SHIV SHANKAR); Let him 
have his say? 

. (Intem.iptions) 
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MR. SPEAKER : We ·will cliscuss 
it. 

(Inte?'ruptions) 

PROF. MADHU DANDAVATE 
<Rajapur) : What is the Home Minis-
ter doing ? 
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MR SPEAKER: I will talk to you 
about it. But what was done in the 
House yesterday, I was givel'l. to un-
derstand, was done by the Chair in 
the House itself with the sense of the 
House . 

SOME HON. MEMBERS: No. 
(I 1iterru.ption s) 

MR. SPEAKER: I have not finished • 
yet . 

PROF. MADHU DANDAVATE 
Firstly the ruuo·g is never given by 
talking the sense of the House. Have 
you ever given your ruling by taking 
the sense of th~ House'? 

MR SPEAKAR: There are ~nstan­
ces .where words and expressions pre-
judicial to national interest have been 
kept out of the proceedings. The.re 
are s,peciffic instances of that. But I 
will discuss it with you-not in the 
House. 

(Interru.ptiO'Yls) 

MR. SPEAKER: I have also seen 
the rules . 
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